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. _PREFACE
5 edition. of the Hindu ' Disposition of Property
16 (15 of 1916) as on fRe Ist April 199D
“authorised  ‘translafion’ of that  Act in
se and the same was published in the Gazette of
traordinary, part VI, Sectionl, No. 1, Vol. i
September, 1990 on page 25.

ithorised translation in Assamese was publisBed

¢ Authority of the President under clause (a) of
2 of the AutHoritative ‘Texts {Central Laws) Act,
d on such publication. it became thHe authoritative
he Act in Assamese, ' o R

V.S RAMA DEVI,
Secretary to the Govt. of India,
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